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FIFTEENTH LEGISLATIVE ASSEMBLY
TWELFTH SESSION

THE KARNATAKA MOTOR VEHICLES TAXATION (AMENDMENT) BILL, 2022

(LA Bill No. 13 of 2022)

A Bill further to amend the Karnataka Motor Vehicles Taxation Act, 1957.

Whereas it is expedient further to amend the Karnataka Motor Vehicles
Taxation Act, 1957 (Karnataka Act 35 of 1957) for the purpose hereinafter

appearing;:

Be it enacted by the Karnataka State Legislature in the seventy third year of

the Republic of India as follows:

1. Short title and commencement: (1) This Act may be called the Karnataka

Motor Vehicles Taxation (Amendment) Act, 2022.
(2) It shall come into force with effect from 1st April 2022.

2. Amendment of section 4.- In the Karnataka Motor Vehicles Taxation Act,

1957, (Karnataka Act 35 of 1957) in section 4, in sub-section (1),-
(i) for the words “fifteen days” the words “a month” shall be substituted;

(ii) after sub-section (1) before the first proviso the following proviso shall be

inserted, namely:-

“Provided that the tax in respect of vehicle to be paid quarterly amounting to
Rupees thirty thousand and above may be paid monthly on prorata basis before the
expiry of validity of tax and subject to such condition as may be specified by the

Government from time to time.”

(iii) after so inserting, in the existing first proviso for the words “Provided that”

the words “Provided further that” shall be substituted.
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary further to amend the Karnataka Motor Vehicles
Taxation Act, 1957 (Karnataka Act No.35 of 1957) to extend the period for payment
of tax from fifteen days to one month and also to provide for monthly payment of
tax on prorata basis before the expiry of validity of tax in respect of vehicles for

which tax was paid quarterly amounting to Rupees Thirty thousand.

Hence the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.

B. SRIRAMULU
Minister for Transport and
S.T. Welfare

M.K. VISHALAKSHI
Secretary (I/c)
Karnataka Legislative Assembly



4
ANNEXURE
Extract of the Karnataka Motor Vehicle Taxation Act, 1957
(Karnataka Act No.35 of 1957)
XX XX XX
4. Payment of tax.- (1) The tax levied under section 3 shall be paid in
advance by the registered owner or person having possession or control of the
motor vehicle, for a quarter, half-year or year, at his choice, within fifteen days from
the commencement of such quarter, half-year, or year as the case may be:
XX XX XX
Provided that the tax in respect of vehicles specified in item 1 and 14(2) of
Part A of the Schedule shall be paid annually subject to such conditions as may be
specified by the Government from time to time:
Proviso x x x
Provided also that notwithstanding anything in this sub-section such tax may
be paid in advance in a lumpsum by such owner or person at his choice, for a
period of five years or ten years within fifteen days from the commencement of the

first year of such period of five years or ten years:

XX XX XX
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